HIGH COURT OF CHHATTISGARH, BILASPUR

' . Endorsement g :
Endt No. /J-QQ Ot% /Rules/2024 Bilaspur, dated D-“LZ 0O % [ ?Ez

Copy of Chhattisgarh Gazette dated 25/07/2024 related to amendment in the Chhattisgarh Rules & Orders

(Criminal) be forwarded to :-
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Joint Registrar-cum-P.P.S. to Hon’ble the Chief Justice, High Court of Chhattisgarh, Bilaspur for information of his ‘
Lordship.

Private Secretary to Hon’ble Mr. Justice Goutam Bhaduri, High Court nf Chhattisgarh, Bilaspur for information of
his Lordship.

Private Secretary to Hon’ble Mr. Justice Sanjay K. Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship. .

Private Secretary to Hon’ble Mr. Justice Sanjay S. Agrawal, High Court of Chhattisgarh, Bilaspur for information
of his Lordship. ’

Private Secretary to Hon’ble Mr. Justice Parth Prateem Sahu, High Court of Chhattisgarh, Bilaspur for information
of his Lordship. :
Private Secretary to Hon’ble Mrs. Justice Rajani Dubey, High Court of Chhattisgarh, Bilaspur for information of
her Ladyship. '

Private Secretary to Hon’ble Mr. Justice Narendra Kumar Vyas, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Naresh Kumar Chandravanshi, High Court of Chhattisgarh, Bilaspur for
information of his Lordship. :

Private Secretary to Hon’ble Mr. Justice Deepak Kumar Tiwari, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Sachin Singh Rajput, High Court of Chhattisgarh, Bilaspur for information
of his Lordship. . .

Private Secretary to Hon’ble Mr. Justice Rakesh Mohan Pandey, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary. to Hon’ble Mr. Justice Radhakishan Agrawal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Sanjay Kumar Jaiswal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship. )

Private Secretary to Hon’ble Mr. Justice Ravindra Kumar Agrawal, High Court of Chhattisgarh, Bilaspur for
information of his Lordship.

Private Secretary to Hon’ble Mr. Justice Arvind Kumar Verma, High Court of Chhattisgarh, Bilaspur for
information of his Lordship. : '

Private Secretary to the Registrar General, High Court of Chhattis garh, Bilaspur for information.

Steno to Registrar (Vigilance/ I&E/ Judicial/ S&A Cell/ Computerization) High Court of Chhattisgarh, Bilaspur for

_information.

Director, Chhattisgarh State Judicial Academy, High Court of Chhattisgarh, Bilaspur for information.

Principal Secretary, Law & Legislative Affairs Department, Government of Chhattisgarh, Mantralaya, Mahanadi
Bhawan, Atal Nagar, Nava Raipur (Chhattisgarh). ) :
Advocate General, High Court of Chhattisgarh, Bilaspur for information. -

Assistant Solicitor General, High Court of Chhattisgarh, Bilaspur for information. -

President, Chhattisgarh Bar Association, High Court Campus, Bilaspur for information. )

The Principal District & Sessions Judge, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/
Dakshin Bastar at Dantewara/ Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham(Kawardha)/ Uttar
Bastar (Kanker) /Koriya (Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/
Baloda-Bazar/ Mungeli/ Balrampur at Ramanujganj for information.

The Principal Judge/Judge, Family Court, Bastar at Jagdalpur/ Bilaspur/ Durg/ Raigarh/ Raipur/ Rajnandgaon/
Janjgir-Champa/ Dhamtari/ Korba/ Mahasamund/ Kabirdham (Kawardha)/ Uttar Bastar (Kanker)/ Koriya
(Baikunthpur)/ Jashpur/ Balod/ Bemetara/ Kondagaon/ Surajpur/ Sarguja at Ambikapur/ Baloda-Bazar/ Mungeli/
Dantewada for information.

Commercial Court, Sector-19, Kotara Bhantha, Naya Raipur, C.G. 492101 for information.

The President, Chhattisgarh State Industrial Court, Near Ghadi Chowk, Raipur with a request to circulate all the
Presiding Officers of the Labour Courts for information.

Registrar Ministerial (C.S.J.A.), High Court of Chhattisgarh, Bilaspur for information.

Additional Registrar (Judicial/ D.E.&E/ HCLSC/ Adm.), High Court of Chhattisgarh, Bilaspur for information.
All Joint Registrar, High Court of Chhattisgarh, Bilaspur for information.

Officer on Special Duty-cum-Central Project Coordinator, E-Courts Mission Mode Project, High Court of
Chhattisgarh for information. ‘

All Additional Registrar (M), High Court of Chhattisgarh, Bilaspur for information.
Member Secretary, Chhattisgarh State Legal Services Authority, Old High Court Building, Bilaspur for
information.

All Deputy Registrar, High Court of Chhattisgarh, Bilaspur for information.

Library, High Court of Chhattisgarh, Bilaspur for information.

Court Manager, High Court of Chhattisgarh, Bilaspur for information.

In-Charge, NIC High Court Computer Cell, High Court of Chhattisgarh; Bilaspur with a direction to upload in the
official web-site of this High Court. '

(Balram Prasad Ve
Registrar General

‘lﬁ;’a/



USae HIH

| “Ferre! dree % ol S I %
| “oitere/gi1/09/2013-2015.”

TR YA (1 T Tesha) & HooT
& ST SHHI S1.2-22- TG
‘ e /38 M4 feE. REw
i . 30-05-2001.7" S

ST 313 ] AR, AR, TEA1® 25 GATE 2024 — STE0T 3, T 1946

fafer ok ol & [a9rT

| Ied TR, s 25 TS 2024
i
|

. 1731,/2075 /21—3 /B /2024— ¥RG & |AYM & JIGe08 227 TAT HRAG ARG GR&T
| iR, 2023 (5. 46 | 2023) B GRT 523 ERT Wew Aol 1 YANT ¥ o 8¢, BRG Sod ATy,
{ BRIRTE & U & AFAeT ¥, TSR], Biee | Td ey (@MaRies) # FrefaRad R
| FENeT B B | T8 AT 3D 1 Fous, 2024 W UG BT, g

RENISE]

1. ¥, 37w oI fore — | , |
(@) <s ufear <fgar 1973 /|fRAr,/Sud, 1974 /&S SiEE
wfaT /N, /SN 1898 /a4 Uikl WiRdr/ <us. /ES
ufesar dfear/ s ufear dfear” ,
@) RO §s dfgar/9iE . /e |fgar
(1) e e s e s
STEl wEl Ml Y Bl, B WA WX,
(@) “HRAT ARTIRSG gRafT <feer, 2023 (sp. 46 <A 2023)"
@) HRa™ = T, 2023 (3. 45 T 2023)"
(T T YRAT FJiey ASgH, 2023 (56, 47 HH 2023)7
AT gieenfud fear Sirar 2 |

625



626 mw,%ﬂﬁzss\ﬁézou

2. ''<S dipAr wfew, AR §w @R our aRdy wEg affs B A /9R Wet
Fel A o2 B, 9Y “9RAY GvRe R e, 2023 (. 46 W 2023), TRAY =
IR, 2023 (. 45 WY 2023) TUT ARG Feyg STH, 2023 (F. 47 W 2023 )" B

No. 1731 /2075 /21-3 /B, /2024— In exercise of the powers conferred by Article 227 of the
Constitution of India and Section 523 of the Bharatiya Nagarik Suraksha Sanhita, 2023 (No. 46 of 2023),
the High Court of Chhattisgarh, with approval of the Governor of Chhattisgarh, hereby, makes the

following further amendment in the Chhattisgarh Rules and Orders (Criminal). This amendment shall
come into force from the date of 1st July, 2024, namely:-

AMENDMENT
In the said rules,-

1. Wherever the words, figures and symbols-

(a) "Code of Criminal Procedure, 1973/Code /CrPC, 1974/ Code of Criminal Procedure/

CrPC/Code of Criminal Procedure, 1898/ Criminal Procedure Code/ Cr.P.C./The Code
of Criminal Procedure Code/The Criminal Procedure Code"

(b) "Indian Penal Code/IPC/The Penal Code"
(c) "Indian Evidence Act/Evidence Act/ "
occur, the words, figures and symbols-
(a) "The Bharatiya Nagarik Suraksha Sanhita, 2023 (No. 46 of 2023)"
(b) "The Bharatiya Nyaya Sanhita, 2023 (No. 45 of 2023)"
(c) The Bharatiya Sakshya Adhiniyam, 2023 (No. 47 of 2023)"

shall be substituted, respectively.

2. Wherever the "Rule/Section" of the "Code of Criminal Procedure, Indian Penal Code a.nd Indian
Evidence Act" occur shall be substituted with the concerned "Rule/Section” of "The Bharatiya Nagarik
Suraksha Sanhita, 2023 (No. 46 of 2023), The Bharatiya Nyaya Sanhita, 2023 (No. 45 of 2023) and the

Bharatiya Sakshya Adhiniyam, 2023 (No. 47 of 2023)", respectively.
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